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Balwant Singh
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By Advocate: Shri S. K. Sawhney

versus

Shri Balakesri
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Railway Board
Rail Bhawan

NEW DELHI.

By Advocate: Shri R. L. Dhawan

ORDER (Oral)

Shri K. Muthukumar,M(A)

... Petitioner

Respondent

The learned counsel for the petitioner submits

that the respondents have complied with the

directions contained in the judgement passed in

OA.1043/96. He however submits that while allowing

the DCRG,the resondents have not given the interest.

This is however a separate matter and can be .agitated

by filing a separate petition.

As the respondents have complied with the

directions, no other matter survives now. The

Contempt Petition is, therefore, dismissed and notice fS

disc
ft

larged,

(T'. N. Bhat)
Member(J)

(K. Muthukumar)
Member(A)
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